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AS r Register of Notary

BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH,
KOLKATA

Original Application No. 64/2022/EZ

IN THE MATTER OF:
Shri Nabendu Kumar Bandyopadhyay

Applicant
Versus

The State of West Bengal & Others

...Respondents
COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 4

I, Lovely Mukherjee, wife of Subhajyoti Mukherjee, aged about 60 years,
by occupation - Service, by religion — Hindu, residing at BL-R, Flat-3,
40/1, Tangra Road, Government Housing Estate, Kolkata-700015, do

hereby solemnly affirm and say as follows:

1. [ am at present holding the post of the Executive Officer, South
Dum Dum Municipality. I have made myself acquainted with facts and
circumstances of the present case. I am competent to affirm this

affidavit.

2. I have gone through the copy of the original application being
O.A. No. 64 of 2022, purported to have been affirmed by one Nabendu
Kumar Bandyopadhyay, the petitioner and understood the contents and

purports thercof.
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O, Save and
’ } ; > oation made in

admitted facts, 1 deny and dispute cach and cvery allega

those statements which are

except what arc matters of record and what are

the said original application. I traverse only
relevant for adjudication of the dispute, involved in the instant case.
4, Before  dealing  with  the  statements,  allegations and

submissions, madc in the said original applications, I intend to narrate

the material facts hereunder:

a) Rudimentary the said original application has been filed
before this Hon’ble Tribunal on a spark of allegation that a
Pukur/Pond measuring about 10 acres, recorded in Dag No.
732, Mouza - Purba Sinthi, premises no. 100, Dum Dum
Cossipore Road, Police Station — Dum Dum, Kolkata — 700
074 are being filled up, as stated in the said original
application as well as the Lawyer’s notice dated 14.03.2022.
I say that such allegation is false, incorrect, afterthought
and not supported by any material documents/evidence
inasmuch as the total area of Dag no. 732 is 1.5562 Acres
as per the record of rights. I further say that the said
original application lacks the relevant and material
documents and devoid of any merit. Most of the statements
made in the said original application are untrue and based
on material irregularities, imaginary and mischievous in

character.

b) It is a case of misrepresentation of the facts because it
would be evident from the assessment roll of South Dum
Dum Municipality in the yecar 1948 and in the yecar 1971

that Dag No. 732 was not a pond/water body. Copies of the
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ssessment records of South Dum Dum Municipality arc

S ~ A ”»
annexed hereto and marked as “ANNEXURE-R/17.

Anncx Commotrade Pvt. Ltd. and 42 other companies to

whom the title was so transferred, gave notice of such
transfer in writing to the Executive Officer, South Dum Dum
Municipality in terms of section 116(1) of the West Bengal
Municipal Act, 1993. In support thereof, Annex Commotrade

Pvt. 1td. and 42 other companics submitted four deeds of

conveyance.

In terms of Sub—scction 5 of scction 116 of the West Bengal
Municipal Act, 1993 the Exccutive Officer, South Dum Dum
Municipality recorded the transfer of the property in the
assessment record of South Dum Dum Municipality upon
receipt of requisite fees. Accordingly, the mutation certificate
being no. A-71548 dated 19.02.2020 has been issued in the
names of Annex Commotrade Pvt. Ltd. and 42 others. A
copy of the mutation certificate being no. A-71548 dated
19.02.2020 is annexed hereto and marked as “ANNEXURE-

R/2”.

Subsequently, the land owners namely Annex Commotrade
Pvt. Ltd. and 42 other companics made an application under
Rule 4 of the West Bengal Municipal (Building) Rules, 2007
for approval of building sites and for permission to construct

buildings in the prescribed Form-A. The Municipal

authorities issued the site plan

* Kol L't<
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Then, Annex Commotrade Pvt. Ltd. and 42 other companies
made application in the prescribed Form-B under Rule 11 of
the West Bengal Municipal (Building) Rules, 2007 to the
Board of Councillors with a building plan for permission to
crect a new building with multiple blocks. The Municipal
authorities sanctioned the building plan. A copy of the
building plan no. 1107 dated 08.07.2020 is annexed hereto
and marked as “ANNEXURE-R/3”.

Meanwhile the Senior Scientist and In-Charge, Public
Grievance Cell, West Bengal Pollution Control Board
forwarded the petitioner’s complaint dated 14.03.2022 to the
Municipal Authorities. On the basis thereof, the Municipal
Authorities issued a stop work notice dated 04.04.2022,
although no construction work had commenced on the basis
of the sanctioned building plan at that point of time.
Simultanceously the concerned Sub-Assistant Engineer,
South Dum Dum Municipality caused an inspection of the
site on 29.03.2022 and submitted action taken report on
19.04.2022. A copy of the action taken report is annexed
hereto and marked as “ANNEXURE-R /4.

On the basis of such action taken report dated 19.04.2022,
the Exccutive Officer, South Dum Dum Municipality
forwarded a memo no. 003/P.W.D/XVI/SDM dated
05.04.2022 to the Secnior Scientist and In-charge, Public
Grievance Cell. A copy of the memo no.
003/P.W.D/XVI/SDM dated 05.04.2022 is annexed hereto
and marked as “ANNEXURE-R/5”.

70



</
<
//’

(R
"

GN Q Z

N2
X

i)

Conscquent upon orders of the Hon’ble Supreme Court of
India, a field visit was conducted on 23.06.2023 by the

team of the Department of Environment,

inspecting
Government of West Bengal. At the time of such field visit |
the concerned Sub-Assistant Engincer of South Dum Dum
Municipality, who caused the inspection of the site on
29.03.2022, was present on behalf of South Dum Dum
Municipality. A field visit inspection report dated 23.06.2023
has been forwarded to Ms. Mrinmayee Biswas, the Sub-
Assistant Engineer, South Dum Dum Municipality vide
memo no. 1272/EN/3C-26/2023 dated 05.07.2023, issued
by the Sr. Law Officer & Ex-Officio Assistant Secretary
(Law), Department of Environment, Government of West
Bengal. A copy of the field visit inspection report dated
23.06.2023 is annexed hereto and marked as “ANNEXURE-
R/6”. Section 17A of the West Bengal Inland Fisheries Act,

1984 is no way applicable to the instant case.

It may be worth mentioning that a copy of the order sheet
dated 05.12.2022, issued by the Special Revenue Officer,
Grade-II attached to the office of the District Land and Land
Reforms Officer, North 24-Parganas has been submitted by
the representative of Annex Commotrade Pvt. Ltd. and 42
the
Municipality. A copy of the order sheet dated 05.12.2022,
issued by the Special Revenue Officer, Grade-II attached to

other companies to

office of South Dum Dum

the office of the District Land and Land Reforms Officer,
North 24-Parganas in a proceeding under Section S1A(4) of
the West Bengal Land Reforms Act, 1955 read with Rule 166
of the West Bengal Land and Land Reforms Manual, 1991 is

annexed hereto and marked as “ANNEXURE-R/7”.
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K) A copy of the Memo No. L-13011(11)/117/2020
DL&LRO/3731 dated 27.12.2022/23.12.2022, issucd by the
Additional District Magistrate and the District Land and
Land Reforms Officer with regard to correction of record of
rights of 43 companics in L.R. / R.S. plot no. 732, has been
submitted to the office of South Dum Dum Municipality by
the representative of Annex Commotrade Pvt. Ltd. and 42
other companics. A copy of the Memo No. L-13011(11)/
117/ 2020 - DL&LRO/ 3731 dated 27.12.2022/23.12.2022,
issued by the Additional District Magistrate and the District
Land and Land Reforms Officer is annexed hereto and
marked as “ANNEXURE-R/8”. L.R. record of rights in
respect of the aforesaid plots of land has been finally
published which has been submitted to the office of South
Dum Dum Municipality. A copy of L.R. record of rights is
annexed hereto and marked as ‘“ANNEXURE-R/9”.

Para-wise Reply:

B With reference to the statements made in paragraphs 1 and 2
of the said original application, I do not admit that the petitioner is a
public-spirited person and serious about protecting the environment
and water bodics without any strict proof thereof On the contrary, i
apprchend that the instant original application is filed, which is based
on misrepresentation and suppression of facts, with an oblique and

malafide purpose.

0. With reference to the statements made in paragraphs 3 and 4

of the said original application, it is incorrect 1o allege that 10 acres of

land in dag no. 732 is being filled up. Such allegations are false,
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concocted and incorrect. It is inherently absurd and improbable alleging
that plot no. 732 is being filed up inasmuch as it would be evident from

the material records that plot no. 732 is not a waterbody.

7. With reference to the statements madc in paragraphs 5, 6, 7, 8,
9, 10 and 11 of the said original application, I say that these are mostly
matters of records and do not admit anything which are contrary
thereto and inconsistent therewith. Judicial pronouncement and legal
and constitutional provisions, narrated in paragraphs under reference,

are not relevant and germane to the dispute, raised by the petitioner in

instant case.

8. With reference to the statements made in paragraph 12 of the
said original application, I deny that the private respondent is filling up
the water body admeasuring about 10 acres or more, with help and

active support of the State respondents.

9. With reference to the statements made in paragraphs 13, 14
and 15 of the said original application, I say that these are mostly
matters of record and do not admit anything which are contrary thereto
and consistent therewith. In this cdntext, [ say that subsequent field
visit inspection report dated 23.06.2023 shows and confirms that such
assumption, made in the action taken report dated 23.06.2023 is
factually not correct. It is not a fact that no effective steps have been
taken by the Municipal Authorities pursuant to the complaint lodged by
the petitioner. [ say that in view of the present facts and circumstances

of the case, intervention of the Hon’ble Tribunal is no longer required.

10. I say that the grounds sct forth in seriatim in paragraph 15 of

the said original application, are not sound, based on surmise and
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conjecture, not supported by any material cvidence and not tenable in

the eye of law.

11. With reference to the statements made in paragraphs 16, 17,
I8 of the said original application, I deny that the balance of
convenience is in favour of the petitioner. I emphatically deny that the
said original application is made with bona fide intention. I further say
that there is no cause of action in filing this original application in the
present facts and circumstances of the case. I deny that the petitioner
will suffer irreparable loss and injury unless the orders as prayed for
are granted. On the contrary, I say that the said original application is
speculative in nature and not backed by any material records. I say that
no prima facie case has been made out to get the relief, as prayed for. I

submit that this original application is devoid of merits and liable to be

dismissed at the threshold.

12. The statements made in paragraphs 1, 2, 3, 4, 4(a), 4(b), 4(d),
4(1), 4(g), 4(h), 4(i), 4(), 4(k), 5,6,7,8,9, 10 and 11 are true to my
knowledge, those made in paragraphs 4(c) are information derived from

the records.

Prepérédiin fay-office: Depone:j?_”_-/‘ 3
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Ward No. 14

a'Aqlx COMMOTRADE PVT.LTD. (OWNER)

. No. 35 0ld holding NO. 160
" m*?gkaﬂ DUMDUM COsSIPORE ROAD - - .

SCON VINTRADE PVT.LTD. (DO
ELECT MERCHANTS PVT. LTO. (D0)
-, ASTER AGENCIES pyT. LTD. (DO)

i AIN COMMERCIAL PVT.LTD. (p0) .
SKYLIGHT COMMQDEAL PYT,.LTD. (00) . RRA
SUNVIEW COMMOSALES PVT.LTD. (D0) foe 2

.TANGIBLE MARKETING PVT.LTD. (D0) o
-ANANT DEALCOMM PVT.LTD. ' (DOJ g
. JODA DISTRIBUTORS PVT.LTD. - (DQ)

; JORDAN VANIJIXA PVT.LTD. (DO

GLIVIA: VINTRADE PVT.LTD. (D0)

). SANKALP COMMOSALES PVT.LTD. - (DO
} TASSEL COMMOTRADE PVT.LTD, - (DO)

$ALVQ AGENCIES PVT LTD .(Do)

C. 5. KHATIAN NO:
R+ 5 KHATIAN NO:
C:S DAG NO~

R. 5. DAG NO :
C. S. PLOT

; MOUZA
J'l Lu NO s
KHATIAN NO 4

L R.KHATIAN NO: gm?ﬁ‘1§4%%9$g%&231
DAG NN oo
L. R. DAG NO : ¥

Character of the land as per Desd/Record/Parcha/ROR
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. KOLKATA-74
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¥cle In Charge 22 a/ 2020 In-Charge e Croer
Assessment Depanme Assessment Department
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WardNo. 14

Qlards iy
3,3 ?N?%HAN MARKETING PVT.LTD.
_FOSITIVE DEALMARK PVT.LTD.
TOPWELL SALES PVT.LTD.
CRIVERVIEW TIE-UP PVT.LTD.

' ARD DEAL TRADE PVT.LTD.
) ngNTI‘K SALES PVT.LTD,

‘*&R&NKUB:ER VINCOM RVT LTD.
- SUPERDEAL “TRADE PVT.LID:

L FRUTHEUL TRADE LINKS PVT.LTD.
IVO§Y YRADECOMM PVT,LTD.

'W'INSHER TIE UP PVT.LTD.

b VIEWQINT COMMOTRADE PVT.LTD.

COWNER)
(DO)
(DO)
(DO)
(DO}
(DO)
(D0
(DO)
(DO)
(00)

(DO

o W‘#mw&i%’o‘ e

| e

€. S.KHATIAN NO:

R\ S KHATIAN NO
' Cu8 BAG NO
" .R.S.DAG NO

‘C 8 PLOT s

" MouzA s PURBA SINTHEE ™ 1.

MOUZA :
J. L. NO :

KHATIAN NO : e sl <
L.R.KHATIAN NO: BVEERRBRINGS, 2228,

DAG NO : —

L. R. DAG NO : QBRMNOHZ/Hits00s, 3004

Charader of the land as per Deed/RecorlearchalROR BANGA, SHALT, BASTU, DRAT b
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SR REFINE TIEUP PVT.LTD. (OWNER)
ot FUNCTION VINTRADE PVT.LTD. © (DO}
1T EDQTHARK VINIMAY PVT,LTO, (D0)
ate- PAK SUPPLIERS PVT.LTD. (DO0)

: ASSEM8LE MERCHANTS PVT.LTD, (DO)
ADNIT DEALERS PVT.LTD. (DO)

;& ALTERNATIVE DEAL TRADE PYT.LTD. (DO)
IMAGINE VINTRADE PVT.LTD. (D0)

DY
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" -G@B@LUCK MERCANTILES PVT.LTD. (DO

JNBATI DEALMARK PVT.LTO. (DO)
.} Fm.mx DEALERS PVT.LTD. (D02
) msvsmk AGENCIES PVT.LTD. " (DO)

SCIRCLE VANIJVA PVT.LTD, (DO)

iTze-up PVT LTD. | (DO)

" MOUZA : PURBA SINTHEE J.L.NO.-22 ~.
C.S.KHATIAN NO: &
R.S. KHATIAN NO:
.C.S DAG NO :

R.S.DAG NO
C.” 8. pLoT

MOUZA *
J. L. NO
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South Dum Dum Municipality
Nager Bazaar, Dum Dum Road, Kolkata-74

Phone: 2660 2357, 2560 2743,
E-mall: goi '

Date.19.04.2022

» Action Taketi Report

In reference to the Complaint regarding filling up of a Dag n0.732, Mouza-Purba
Sinthee at premises n0.100, Dum Dum Cossipore rd(Corresponding premises 10,35
Dum Dum Cossipote Road) P.S ~Dum Dum Kolkata allegedly for comstruction of
buiding étc, Report tegarding an inspection has been carfied out at 100 Dum Dum
Cossipor ‘Road(Cotresponding premises 10,35 Dum Dum Cossipore Road) on

29032022 by the SAAE, PW.D of South Dum Dum Municipality’ and reported as
follows:- :

(1) Duting the inspection, no specific pond/water body filling evidenice has been
observed. '

(2) Also there is no presence of water logging.

(3) Dag no.732 cannot be identified. -

(4) A Temporaty construction found with iron joist. .

(5) No Permanent construction work started yet. e

A

It is evident that presently at the date of inispection thete was no activity regaxdihg
filling up of water body. However, it appeats that there has been some filling up of water
body in the past, however this Municipality does not have the technical expertise to
determine exactly how long ago such filing up of Water body was carried out.

As per few Photographs enclosed may be assume that the watet bodies filled up
by the soil more or less few months agd which i§ as per view of the Technical officer,
South Dum Dum Municipality. |

Also it may be informed that the Municipality has issued asstop work notice vide

Memo 1n0.002/P.W.D/XVI/SDM Dated.04.04.2022 at present which is also
communicated earlier. :

| s 'ql 4- 2L_

South Dum Dum Municipf'_“ij,j,., ‘ /i Executive Officer

~— " South Dum Dum Muniriralit

folR

Lowsandin cnginest )
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b - Office of the Municipal Counclllors of South Dum Dum

!
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£ Nager Bazaar, Dum Dum Road, Kolkata-74 oo
Phone: 2560 2387, 2880 2743, Fax: 2560 8388, 2500 8001; E-nall: addm 10@gmall.com

Memo no: 003/P.W.D/XVI/SDM Date: 05.04.2022

)’V{{e Senior Scientist and Incharge /ia/
i Public grievance Cell O
Paribesh Bhawan, 10A, Block-LA, Sector 111,

Bidhan Nagar, Kolkata- 106

Sub: Complaint regarding filling up of a pond at Dag No. 732, Mouza- Purba Sinthee at
‘ premises no. 100, Dum Dum Cossipore Road, (Corresponding premises no. 35, Dum Dum
3 Cossipore Road), PS- Dum Dum , Kolkata allegedly for Construction of building etc, Report

regarding. =
Ref. No: - 348-PG/LD/03/2020, Dated:- 23/03/2022
Sir,

In reference to above, an Inspection has been carried out at 100, Dum Dum Cossipore
Road(Corresponding premises no. 35, Dum Dum Cossipore Road) on 29/03/2022 by the PWD of
South DumDum Municipality. '

The Primary findings are as follows. o

; 1) During the inspection, no specific pond/ water body filling evidence has been observed.
; 2) Also there is no presence of water logging observed.

) 3) Dag no. 732 cannot be identified.

= 4) A temporary construction found with iron joist.

5) No permanent construction work started yet.

S I

o oo e s gt s o

It is evident that presently at the date of inspection there was no activity regarding filling up of
water body. However, it appears that there has been some filling up of water body in the past,
however this Municipality dose not have the technical expertise to determine e)'e&e‘tiy how long ago
such filling up of Water body was carried out. =

This Municipality has issued a stop work notice, Vide Memo No.- 002/P.W.D./XVI/SDM, Dated-
04/04/2022 at present, which is also communicated to your assignment.

This is for you kind information.

~

08-4.22_

soon  Executive Officer
@Fouth Dum Dum Municipality

Executive Officer
: South Dum Dum Municipality

Memo no: 003/P.W.D/XVI/SDM ) Date: 05.04.2022

‘ Copy to:
1) West Bengal Pollution Control Board
Paribesh Bhawan, 10A, Block-LA, Sector 111, Bidhan Nagar, Kolkata- 106.

2) Dipankar Saha (Advocate) A

10, Old Post Office Street, 4™ Floor, Room no. 105, Kolkata--700001.

AN
23
W\
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& Field visit report of inspection conducted by the Dept. Of Envifonmeq't, GoWB on
: 2306.2023 atl’remises No. 100, Dumdum Road, PS-Dumdum.

In connection wxlh Civil Appeal Diary No. 9637/2023 pending before the Supreme Court of
India (in the matter of Shri Nabendu Kumar Bandhopadhyay Vs Additional Chief Secretary &
Others) field visit was conducted on 23.06.2023 at 12:00 noon at the above mentioned site.

The followmg persons were present during field visit: A
1. Mr K Balamurugan, Chief Environment Officer, Dept. Of Envxronment

2. Ms. Shama Parveen, ADM & DL and LRO, North 24 Parganas,
3. Ms Mrinmayee Biswas, Sub-Assistant Engincer, South Dumdum Mu.xc:pahtv
4. Mr Samit Dutta, Environmental Engincer, WBPCB

The following officials also accompanied the inspection team:

'Ms, Pausali Mukherjee, Senior Law Officer, Dept. of Environment.
Dr. Rajarshi Chakraborty, Environment Officer, Environment Department, GoWB
Mr. Tarak Nath Das, Technical Assistant, State Wetland Authority.
Mr. Pradip Kumar Giri, SRO-II, DL & LRO, North 24 Parganas.

PN

- Following persons represented the project proponent -
1. Mr. Manish Jhunjhunwala

The inspecting team conducted a field visit of the project site &nd made the following
observations :- e

1. No waterbody was observed in the project site including Dag No. 732. = N

2. No permanent construction was observed. The land was vacant except: for a small site
office. An iron made structures was also observed. :

3. Entire project site is secured by a boundary wall. : -

4. The representative from L&LR Dept. identified the location of Dag Né. 732 within the
project site and produced a records of rights (RoR) showing that Dag No. 732 has already
been converted to ‘Bastu’, which is enclosed as Annexure — 1. from RoR it is sccu that
Dag No. 732 oonsxsts of 1.5562 acre.

Photographs taken during field visit are enclosed.

The visit ended with thanks to all.

(K Balaxﬁurugan)
Member Secretary, SEIAA

SRS
*




" I

" \ W A = R J
, 3 Nan= ; iy L
. S
.. |B=8E (s AR Y !\Jr ‘f.’-'.“’,“-
oA P O Ay
'\ \ 2 IO 2'ar F\1

e PPN Bl AP AL A P8 Al i B

=

e
.0 B
W
-1
-
S.E

Q

Q

—*

(%]

:!

[¢]
Ty
ag
&=
P
=
(2]
fgw I ¢
o 2
«Q
.
=
(0524
-
[N
2K
‘Aa;-
[N
—
—
=
(1
=)
=
L.
[¢]
(@]
~—
wn
:l
o B

\ e v nSh 7
< VO RNY




F - (B ANNEXURE Q/-/} .
@\'\'(\st Bengal Form No. 270 e ’
8 ORDER SHEET
- (RULE 129 OF 111 RECONDS MANUAL, 1917
Order Sheet, dated from to
: District:-  North 24parganas No. 1/43 of‘2022
1i Nature of the case:—- Proceeding w's 51A(4) of WBLR Act, 1955 read: with mle 166 ofWEl’RMmal
Sl. No, and Date Order and Signature of Officer N@Nﬂ'm
of Order (ﬂwn on.order
‘ 05/12/2022 | Whereas it appears one Shri Vimal. AgarWal, ehie |t st g
! authorized signatory of forty three companles nant
; (1) Sunview Commosales Pvt Ltd (2) Alternative Degl , Pupya

Trade pvt Ltd (3) Chumpak Supplies Pvt Ltd (4]},
Circle Vanijya Pvt Ltd (5) Function Vintrade Pvt Ltd R
(6) Joda Distributors Pvt Ltd (7) Unnati Dealmark Pvt s

Ltd (8) Winsher Tie-Up Pvt Ltd (9) Admit Dealérs Pve| "
Ltd (10) Anant Dealcomm Pvt Ltd (11} Annex:|
Commotrade Pvt Ltd (12) Arohi Tieup Pvt Ltd (13) e
Assemble Merchantes Pvt Ltd (14) Baviscon th‘nade '
Pvt Itd (15) Dhankuber Vincom Pvt Ltd (16) Elqct
| Merchants Pvt Ltd (17) Faster Agencies Pvt Ltd (18) |~
Finlink Dealers Pvt Ltd (19) Footmark Vinimay Pet| -

| Ltd -(20) Goodluck Mercantiles Pvt Ltd (21): Tmegite |
| Vintrade Pyt Ltd (22) lvory Tradecomm Pit Ltd 23)
o +ordan Vanijya Pvt Ltd (24) Keyster Dealers Pvt. Ltl:!
|(25) Obtain Commercial Pvt Ltd (26) Olivia Vintradé
_Put Ltd,(27) Positive Dealmark Pvt Ltd (28) Prantlk
'Sales Pvt Ltd (29) Rashidhan Marketing Pvt ltd (30)
Refines Tieup Pvt Itd (31) Reward Deal Trade Pvt Ltd |-
(32) Riverview Tie Up Pvt ltd (33) Salvo Agencies Pvt .
Ltd (34) Sankalp Commosales Pvt Ltd (35) Skyhght
Commodeal Pvt Ltd (36] Star pouu Agencies Pvt Ltd
(37) Super Deal Traude Pvl Ltd (38) Tangible
Marketing Pvt Ltd (39) Tassel Commotrade Pvt Ltd
(40) Topstar Agencies Pvt Ltd (41) Topwell Sales Pvt
Ltd (42) Truthful Tradeliks Pvt Lid (43) Viewpoint
Commotrade Pvt Ltd filed a vase u/s rule 166 of
WBLR Manual read with SIA(}) of WBLR Act, 1955
uit plot to change 1ae classification from

over the s
pukur to bastu.

4V

| Whereas an appeal case num‘«t 1230 of 2022 ufé RUCO. | 4 |-
54 of WBLR Act, 1935 wu . ticd before the Ld\ 633012011 /&)
! 'Appcllalc Authority by the sarie u)lnpdn\CS agamst’, R o Y
T Teriifiel . o Ty AT
s Y Cont... Page'?™

(41} (I IR 2
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I the Ld Appellale Authority, that all the companies
“already filed application under rule 166 of WBLR

[
MisCc case 1/IMW 01 ZUusZ INuatea DY BLuKUSIINEL: |
and at the time of hearing , it was mentioned before

Manual before the colleclor over the same suit plot.
They prayed for early disposal of the said case before

disposing the appeal. Ld Appellate Authority granted |.
the prayer .

&

Whereas vide memo no 4696-15/223/22 dé.-tg&;
10/11/22 Asst Secretary of L& LR&GRR&R|:
department also asked to District Land & Land | _"_ B
Reforms Officer to invoke rule 166 of WBLR Manual . .

in the capacity of Collector of the district as per
WBLR Act, 1955 if found fit for the same.

&

Whereas the DLLRO directed the undersigned to-| = &~

initiate a proceeding u/s 51A(4) of WBLR Act, 1955, '
1 the under signed Officer initiate this proceeding
u/s S1A(4) of WBLR Act, 1955 and issue notice
fixing the date 09.12.2022.

Case ‘is put up for hearing today. The authorized | -
person from the end ol forty three companies also
present. Verify the entire documents. 1t appears thEt.if
at the time of appeal hearing on 17/11/2022, the-|
Executive Officer of South Dumdum Municipality
personally filed his attendance before the Ld.
Appellate Authority and submitted a certified copy of
the assessment register in the year of 1970-71. It
appears from the register that the then holding
number 112 consists of dilferent plots along with the
suit plot i.e. plot number 732. It also appears that
there were several buildings structure like 1. one
dochala on 12 shal post and wooden (rame of one
building shed 40inch by 20 inch i.e 800 sq ft. 2.
Another dochalu on shal post of one building 'shed of
600 sq ft. 3. One starzdard building of 7700 sq ft
divided into onc hall reom 2 compartiments attached
on akchala over shal post 4. one parking room of
330 Sq ft. 5. Another dochala over iron frame of one.
hall room used as packing pump. 6. Another one

standard buildig ol 1750 Sq . 7. One godown , two

—
—_—
J———

(v *s:

'v.'ey,)([,“o%

t .-
\ .
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standard building of 1750 Sq {t. 7. One godown , two
sanitary premises with attached bath room. 8. One

/( dochala with two iron pillers, one long term used as
|
1
|
!
l

bed room. 9. Two standard buildings with one bed
room and other room and two darwan quarters (This
copy is madc a part of this proceeding).

The Execute Officer in a separate memo vide-no|
SDM/1026/XXIV dated 16/11/2022 also mentioned |
that present holding number 35(new) DDC Roafd

and 112 (old) DDC Road(since 1970-71) is one and |

same holding (This copy is made a part of 'chxs-":‘
proceeding). '

)

{

‘ The authorized person o/b of ' the forty threc o

{ companies submits a affidavit with a dcclaratlon that
T if in future it is come to knowledge of the authority |
_ that any LA Case is pending over the subject plot
and/or the subject plot is iAvolved-in any vesting |
case, the companies would have no obJectxon agamst_ ‘
appropriate action taken by the authonty

Hence on the basis of the above mentioned
documents/cvidences it is clear that the change of
the classification of the suit plot was occurred long,
before 24.03.1986. Accordingly the Revenue officer
attached to BLLRO, BKP-2 is directed: to correct. the
classification of the suit plot in the LR ROR from
pukur to bastu.

|
{
i
|

i R A A R AT M N SN DM Pt 2ot e -

EASRES

RN S SR

This is further mentioned that, as all the forty three
applications of separalc companies are same in
merit, hence all the applications are disposed
herewith analogously. '

AT WA

e

Pey

PR

The applicants are directed to submit the certified

copy of this order shect before the Ld. Appellate
Authority within a fort night.

i “\Q T %
| —
i

RIS

R}

Spectal Revenue Officer, Gr 11 18
Office of the District Limd & Land Reforms Officer

P H o

i North 24 Parganas.
P
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Government of West Beagal
OFFICE OF THE ADDITIONAL DISTRICT MAGISTRA TE&
_ DISTRICT LAND & LAND REFORMS OFFICER, NORTH 24-PARGANAS
Adwinfstrative Building, 5™ Floor, P.0, Barasat, Dist. Nortl 24-Parganas, Pin. 700124, West Bengol
. Phone No.~033-25546501, Fax No.-033-25523667, c-tnail- dliro.ngpgsiBgmall.com
" . R ;:-_l‘.' X/ R0 _QR
Mo No. L-13011(11)/117/2020-DL&LRO /  "S 33\ Datet- 23/12/2022

To
The Block Land & land Reforms Officer
Barrackpore-1l, North 24 Parganas,

Sub:- Carrection of Records - OF - Rights of 43 companics
in mouja- Purva Sinthi J.L. no. 22, Plotno. L.R/MR.8.732

: The 43 companics application noted below prayed for correction of classification of
R.O.R from PUKUR to BASTU in mouja- Purva Sinthi J.L.no. 22 RS/LR. Plotno. 732.

So you are requested to corvect the ROR as per annexed order sheet.

[ SINo. . Name of the Companics Mouja JLl.no. | Plotno.RS/LR | Remarks
0t Sunview Commonsales Pvt. Ltd | Purva Sinthi 22 732 ' '
02 Altcrnative Deal Trade Pvt, Ltd | Purva Sinthi ) 732 ..
05 Champak Supplies Pvt. Ltd Purva Sinthi 22 732 T&
04 i Circle Vanijya Pvt. Ltd Purya Sinthi 22 732 I
05 Function Vintrade Pvt. Ltd Pusva Sinthi 2 732 F
06 ‘Joda Distributors Pst. Ltd Purva Sinthi 22 732
07 Unnati Dealmark Pvt Ltd Purva Sinthi 22 v 732
08 ‘Winsher Tie Up Pvt. Lid Puzva Sinthi 22 | 732
09 : Admit Dealers Pvt. Ltd Purva Sinthi 22 _ 132
10 Anant Dealcomm Pvt Ltd Purva Sinthi 22 732
1 Alncx Commotrade Pvt. Ltd | Purva Sinthi 22 732
12 i Arohi Tieup Pvt. Ltd Purva Sinthi 2 732
13 Assemble Merchantes Pvt. Ltd | Purva Sinthi 22, 732 _
14 Baviscon Viatrade Pvi. Ltd Purva Sinthi 22 733
IS Dhankuber Vincom Pvt. Ltd Purva Siathi 22 732
16 Elect Merchants Pvt, Ltd Purva Sinthi 22 782 =
17 Faster Agencies Pvt, Ltd. Purva Sinthi 22 732 \T
18| Finlink Dealers Pvt. Ltd Purva Sinthi | 22 132 :

87
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X @ < ) --: ﬁ’.’” .
[ SINo. Name of the Companies T
19 | Footmark Vinimay Pvt, Ltd | “m%%“ T JL.no. | Plotno, RSILR | Remarks
0 Goodluck Mercautiles l’vfm“‘*m';ﬂ:{ 22 732 ) ;
a1 Imagino Vintrade Pyt & Lid [ Pprys Sindl ¢ 22 732 P
— 12 __Ivory Tradecomm Pve. Ltd [ "pyrva S d:' g: 732
3 __Jordan Vaniya VL Ttd [ pyrye Sivh 55 _132
| KeysterDealors PR Ld | By st |35 -, 132
25 " Obtain Commercial Pvt, W“‘Em Sinthi 2 -:'737-
26| Olivia Vintrade PY. Lt | urva St |52 132
27 _Posttive Dealmark Pvt. Ltq™ | Purva Sinth ; 2 ;;g
23 ___Prantik Sales Py, Ltd —MLPhurva Sinthi 2 =
29 {Rashidhan Marketing Pwt, Ltd Purva Sinthi '22 732
30 . Refines Ticup Pvt, L{d Purva Sinthi 29 732
31 _: Reward Deal Trade Pvi. Ltd | Purva Sinthi | 22 732
32 | Riverview Tie up Pt. Ltd | Purva Sintiir | 22 732
33 __Salvo Agencies Pvt. Ltd | Purva Sinthi 22 732
34 Bankalp Commosales Pvt. Ltd | Purva Sinthi 22 712
33 Skylight Commodeal Pvt. Ltd | Purva Sinthi , 2 732
36 : Starpoint Agencies Pvt, Ltd Purva Sinthi 22 732
37 Super Deal Trade Pvi. Ltd Purva Sinthi 22 732
33 Tangible Markeling Pvt, Ltd | Purva Sinthi 22 32
39 Tasse] Commotrade Pvi. Ltd | Purva Sinthi 22 732
40 ' Topstar Agencies Pvt. Ltd Purva Sinthi 2 732
41 . _Topwell Sales Pvt. Lid Purva Sinthi 22 732
42 Truthful Tradelikes Pvt. Ltd | Purva Sinthi 22 732
43 Viewpoint Commotrade Pvt. Lid | Purva Sinthi- 2 132
Enolo:- As sJ.ated A ltionW
District Land & Land Reforms Officer
North 24 Parganas, Barasat
! 79 N
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QOVERNMENT OF WIEST BIENGAL ’
ORINCE OF TS BLOCK LAND & LAND REFORMS OFMCRR
- Plot Informalion -
District - Norlh 24 Parganas Block - “Bamackpora - 2 {1509223]
Mouja - Purba Sinthi J. L. No-222 P S. - Baranagar n
Dag No. - 732 Classification — Bastu Area of land (A) - 1.6562
R.S, Dag No. - 732
G ..rea ’ e ﬂ: iy s - . =T
Khatian No. Class Share Aigaid FEfoiEs of.Ryoll ! Remarks
Share (A) Lessee
2185 Bastu 0.0232 04362 - Admit Deslers Pui. Lid,
‘ Father < On'fis:behall Direci
- Rfo - Self )
2187 Baslu 0.0232 .0.0362 Allomalive Deal Tradé Py,
' Ld. . L
Faltier - On/its-hehalt Ditecior:
Rlo-Solf ’
2188 Bastu 0.0232 0,036t Andint Déslosmim:Put. L.
2189 Bastu 0.0232 00361 . Annex Comaoliade PVt Ltd.
" Falher - @n'ils behalf Director
Rio - Self: ’
2190 Bastu 0.0232 0.0362 - Arohi Tie:UpPut. Lud.
Father - On s behalf Director
, Rio - elf e 4
2191 Bastu 0.0232 0.0362" Semble. Merchants Pyt Lid, oo~
.F,a! ier- On its pehalt Dic
2192 Besty - 00232 00362
2193 Bastu 0.0232 0.0362°
e : Falher - On its behalf Diractor
‘Rlo- Self,

Page 1 of 6
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- Plot Information -

A 1 N R o I SNSRI O i

>6i~sﬁ§t‘ﬁbnh 24 Isarganas
Mouja - Purba Sinthi
Dag No. - 732
R.S. Dag No. - 732

JURSEEEE

Block ~ Barrackpore - 2
J. L.No-222
Classification ~ Bastu

(1508222)
P. 8. - Baranagar
Area of land (A) - 1.5562 -

Khatian No Class

Area of
Share (A)

Share

Parliculars of Ryoti / .
o ~ Remarks
Lessee

5i94  Bastu

2195 - Bastu

2196 ‘Basty-
2197 Fastu
2188 Bastu
2199 Bastu
2200 Bastu

2201 Bastu

——————

0023 00362

00232 .- 0.0362

. 0R28E " 00362

0p282 00367

00232 00362
00232 0,0362

0.0282. ~  0.0362

10.0283 0.0362

Page 2 of &

Elee

Circle,Vanijy
Fathr -On
Rfo-Self .
Dt};ankupe'p\/incom Pyt

ud.

F alh‘é(.;—_ On is’ behalf Dircctor
Rio-Self’ - . .
otia:MecctiantsiPut. Ld.
in ifs behalf Direetor

3 Pt Lid:
bahalf Director

Fat

" Rio-Sell’

Faster, Ageficies PVt L.

fFather - On 4s behalf Direclor
R/o < SQH.

Finlink Dealers Pvt. Ltd.

Falher - On its behalf ireclor
Rlo-Self T
Footmark Vinimay Pvt. Ltd. ™
Father- On its behalf Director _
Rio-Self

Function Vintrade PyL. Ltd.

22,

22,

Rlo~< Self’
Goodluck:Mercantiles Pvt.
Ltd. '

Father - On its/behalf Director
Rio -Self '

_ Father-On.is béﬁat{.bireqlorl

96
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- Plot Information -

~Distict - North 24 Parganas

Mouja - Purba-Sinthi
Dag No. - 732
R.S. Dag No 73?

Block — Barrackpore-2
J. L. No- 222
Classification - Bastu

97

[1608222]
P.S. - Baranagar K
Areaofland (A) - 1.5662 -

Khatian No. Class

Area of
Share (A)

Share

Particulars.of Ryoti / o
' Remarks
Lessee

2202 Basl

2203 Bastu

2204 Bastu
2205 Bastu
2208 Bastu
2207 Bastu

2208 Bastu

2209 Bastu

0.0233

0.0233 0.0362

0.0233 0.0362

0:0232 00361

0023 0032
0.0233 0.0362
0.0233 0:0362
0.0233

00362

00362

" “Imagine Vintrade, Pvt. Ltd.

Father - On its behalf
Director
Rio- Self

Ivory Trédec‘omm"l?vt. '
ud

ratner— Onits behalf
Director . -
Rlo Self

“‘Joda Distributo -fvt d.”

" Fattier » Onn_sbeha o

Diraclor:
‘Rio - Self

Jordarn Vanijya Put. Ltd.
Father - Oniits behalf

.- Director

Rio-Self -~
Keystar Dealers:

Father - On lts behalf
Directar
Rlo - Self :

Obtain:Col

,Father OF, lls behalr
Director:

R/o - Scif , .
Olivia Vin‘t[ade Pyt Ltd:
Father - Oniits behalt

Direclor
Rlo -.Self

Positive Deal Mark.Pvt.
Lid.

Falher - On ils behalf
Director
Rlo - Sell
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Fistret - North 24 Parganas
Mouja - Purba Sinthi

Dag No. - 732

R.S. Dag No. - 732

Block — - Barrackpore-2
J. L. No-222
Classification —Bastu

W]

P. S. - Baranagar
Area of land (A) - 1.5562

e

Khatian No. Class

Aréa of
Share (A)

‘Share

Particulars.of Ryoti /
Lessee

Remarks

2210 Bastu

21 Bastu

2212 Bastu

2213 Bastu

2214 Bastu

2215 Bastu

2216 Bastu

217 Bastu

0.0233 0.0362

0.0233 0.0362:

00332 - 0.0361"

0.0233 0.0362

100233 00362 -

0.0233 . 0.0362

0.0233 0.0362

0.0233 * 0.0362

Page 4 of 6

Prantik' Sales Pvt: Ltd.

Father - On its behall Dwector
Rfo - Self

: Rasmdhan Markeling Pvl

Ltd.

Father = On its: behal! Director
RiG-Sell -

Refmé Tie-up: Pvt. le

F ather .On its behalt Director
Rfo - Self:" :

Reward Deal Trade Pvl

Ld.
fFather - On its behalf Director

‘Rio - Self’

River View Try-up Put. | Ltd.
Falher - On its behalf Director
Rlo.~ Self

Sulvo Agencles Pvi Ltd

Falher-0Onits behalf Dlreclor
"Rlo - Self :

§ankaip Com_mosa_les' Put.
Lid. :

Fathar=-.-.
‘Rlo--Self

Skylight Commodeal Pvt.
Ltd.

Falher - On'its behalf Director
Rlo - Self

J A GG S,
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= Plot infarmation

Block - Barrackpore-?
J. L. No-222
Classification - Bastu

Oistric - North 24 Parganas’
Mouja - Purba Sintht

99

(1509222)

P. 8. - Baranagar .
Areaotland (A) - 15662 -

Dag No - 732
R.S. Dag No. - 732
Khatian No. Class Share Area of ‘Particulars of Ryofi / Rem:r;s i
e Share (A) Lessee o
218 Bastu 0.0233 0.0362 Starpoint Agencies Pvt. Ltd. T
.Oﬁ'_il;,be_hblf Diractor
‘Rro-<Self
2218 Baslu 0.0233 0.0362 Sq,ﬁViéw_ Commosales Pvt.:
Ltd.
Falher -.0n its behalf Director
Rio-Sell . - -
2220 Bastu 0.0232 0.0362 Super Deal Trade Pyt. Ltd.
- . . \Eather- On ilszbéhal{;_oi}e‘clor
2221 Bastu 0.0232 00362 ~ Tangible Marketing Pvt.
on its behalfl Director
; ‘Rlo-Sell . -
2222 Bastu . 0.0233- 0.0362 Tassel Commotrade Put.
' Lid.
On itg behalf Director . .
Rl - Sell A
2223 Bastu 0.0233 0.0362 Topstar Ag_enci'es P. Ltd.‘ . e
Onits beha'f Dicoclor e
Rio~Sell -
Baslu 0.0233 0.0362 Topwell Sales Pyt. Ltd.
’ Onils behaif Director
Rio-Self = N ,
N 036 _Truthful Fradell - Ltd.
2225 Bastu 0.0233 . 0.0362 . ‘ruth_[t{l: ;g:c;cl pk; Pvt: Ltd
On its beha!f-Director
Ria.»Self
Page 5 of 6 P f
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“DistAc
pMouja - Purbd Sinthi

ag No. - 732

< B(( ,_.

< Plot Information -

¢

1~ Norlh 7 74 Parganas

Block ~ Barrackpare-2
J. L. No-222
Classification - Bastu

(1609272)

P. S. - Baranager
Area of land (A) - 1.5562

R.5. Dag No - 732
s Area of Particulars of Ryoli /- -
Khatian NO. Class Share | L y Remarks
Share (A) Lessee =
2% Bastu 0.0233 00362 Unnati Dealmark Pvi. Ltd. T
' Father - On ii§ behalf Director
» ‘ Rlo »86ll*
227 Bastu 0.0233: ~ 0.0362 Viewpoint Commiotrade Pvt.
. we.
Qn“iis.ﬁchat@ﬁ'i'rdctorz.' )
e Reisl
22286 Bastu 00235 = -0.0362 “Winsher Try=Up Pvt. Ltd.
e ~Onils behalfDirector -
‘é{t

Certified to be the English Trans
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